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IN THE CEPiT\L AOr9INISTATIVE TIEUNL 
BANGALORE  

ORDER i_LC.!!ti!_) 

Date 
ovdare of Ctf 

20.1.86 

23.1.86 

Deputy Regiatrar, High Court 

of Kernataka in his letter 
dt.17.1.e6 ferwarded in iri-

ginal an Interlecutiry App1i-

catien, presented in the Pe-

gistry cr High Ceurtif Karna-
taka to the Peqistrar, C/T(AB1) 
Madras with a copy of the 

forwarding lett.r to this 
Peqistry(Dy.No.6/86). 

Registrar, CAT(AB), Banqal.rP 
directed that papers and ?ile 

relating to Main Writ Petition 
be collected from the High 
Court of Karnataka before the 
next sittinq.o? the Tribunal. 

Papers relating to Main Writ 
petition/S were obtained fro 
Dy. Peg istrar (Sh. Vaij anathapa) 

High Court of Karnataka. 
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it the insence 9F the lee med 
ne ci for rspondente the matter 

JE. -djournel for final heerine to 
26 • :3 • i o 0 3. 

The erepondent IE le•ctee to 
"ile the counter stetemnt in the 

nub lie. 
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2cX, 198 The applicant was appoind as an Accountant in Chitradurga 
Head Office (CHO) on the basis of the results of the P.O. R.M.S. 

Accountants Examination held on 28..I983. The ajointment to 

the post of Accountant carricd with it an additional allowance of 

Rs. 45/- p.m. 	An order was passed by respondent No.1 (RI) on 

6.5.1985 posting the 2xi resp ndent No.3 (R3), officiating APM 

as Accountant in the place of the applicant who was directed to 

work as Postal Assistant,CHO, 	Aggrieved by this6rder, the appli- 

cant filed thj5 W.P, which has since been transferred to this 

Bench and numbered as an appF cation. 

2. The stand taken by th 

to the application is that R 

Inspector (WI) when the appi 

CHO; that subsequently, the 

also qualified for the post 

in 1980 itself; that as ther 

that time, he was appointed 

pay as a sequel to the aboli 

as Accountant relieving the 

:. 
official 	tIei 

was holcinj  L 	post of 

cant was posted as an Accountant at 

ost of WI was abolished; that he 

f Accountant at the exaniriation held 

was no post of Accountant vacant at 

s I, which carried the same scale of 

ion of the post of IWI, he was posted 

plicant. 

After considering the facts of the case, we are satisfied 

that the applicant had not a quired any vested right to the post 

of Accountant and the pastinc of P3 in his place, in the circurn-

stances, was justified. 

In the result, the a plication is dismissed. There will 

be no order as to costs. 

(Cu. RAMAKRITHNA RAO) (L.HA. EGY 
MEMBER (.3) 	MIF11 
4.x.1986.  
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